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ANVN BExURE-T] Prgernd)

Action taken report of the APPCB in compliance with Hon’ble NGT Order dt.
06.09.2023 in O.A. No. 106 of 2023 (SZ) filed by Sri k{.Srinivasulu & Others
resident of Kondasamudram (V), Gudupalli (M), Chittoor District on Granite
mining units operated in and arvand Kotamakanapalli (V), Gudupalli (M),
Chittoor District.

It is submitted that, Hon’ble National Green Tribunal (NGT), Southern Zone
Chennai has quoted the following while issuing an order on 06.09.2023 on O.A.
No. 106 of 2023 (SZ) at Para No. 04 filed by Sri K.Srinivasulu & Others resi
Kondasamudram (V), Gudupalli (Mi Chittoor District on operation of
mining units in and around Kotamalkanapalli (V), Gudupe'ﬂ]i (M), Chittoor
Copy of the order is herewith enclosec as Annexure — II.

“4. Hence, the APPCB is directed to assess the period for which the 7th
Respondent was operating without such approval and dumping the
overburden out of the mine lease area and approprigtely compute the leviable
environmental compensation and file a report.”

It is further submitted that, in obedience to the| Hon’ble NGT Order dt.
06.09.2023, the Environmental Engineer, AP Pollution Control Board has
submitted a report to the Head office, AP Pollution Control Board on 08.09.2023
with the details of environmental compensation to be levied against M/s.
Mineral Enterprises, 4.810 Ha, Sy.No. 132, 133, 134, 135 of Kotamakanap
Gudupalli (M), Chittoor District for dumping the overburden outside the mine
lease area.

Subsequently, AP Pollution Control Board, Head office, Vijayawada has
issued Show cause notice to M/s. Rathna Mineral Enterbrises, 4.810 Ha,|Sv.No.
132, 133, 134, 135 of Kotamakanapalli (V), Gudupalli (M), Chittoor District vide
order No. 738/APPCB/HO/ECS/TPT/2023-, Dt. 20.09.2023 for payment of
Environmental Compensation of Rs. 4,30,000/-. Copy of the Show cause nptice is
herewith enclosed as Annexure — ITI.

In this connection, M/s. Rathna Mineral Enterprises hav
Environmental Compensation of Rs. 4,30,000/- in the fo of DD drawn in|favour
of Member Secretary, AP Pollution Control Board visz DD No. 98602
22.09.2023. Copy of the letter submitted by M/s. Rathna Mineral Ent
along with DD details are herewith en:losed as Annexure — IV.

Rathna Mineral Enterprises. Copy enclosed as Annexure — V.

This report is submitted to the Hon’ble NGT in due compliance of
NGT Order dt. 06.09.2023 in O.A. No. 106 of 2023 (SZ). The APPCB will
such directions as this Hon’ble tribunal may deem fit and appropriate.

Digitally si d
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ANNEXURE T
1 leNwi ¥

SEFORE THE NATIONAL GREEN TRIBUNAL
SOUTHERN ZONE, CHENNAI

(Through Video Conference)

Original Application No.106 of 2023 (SZ)

IN THE MATTER OF

K. Srinivasulu
Chittoor District, Andhra I"’radesh
E ...Applicant(s)

T " S - ""—Vefsus :

Respondent(s)

HON'BLE Smt. JUSTICE PUSHPA S;ATHYANAEAYANA, JUDICIAL MEMBER
HON'BLE Dr. SATYAGOPAL KORLAPATI, EXPERT MEMBER

For Applicant(s): | None.

For Respondent(s): Mrs. Madhuri Donti Reddy for R1, R2, R5 & R6.
Mrs. AL. Gandhimathi for R7 to R14.
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~Comaﬂe}~l3{aard{APPCB) datnd 15.05:2023,-it-has Jaeeﬁ—speelﬁcally

ORDER

Today, the learned Government Pleader stated that the units of
Respondents No.7 to 14 were inspected and appropriate
environmental compensations were collected. However, for the
7th Respondent (M/s. Rathna Mineral Enterprises), it is stated
there was no violation noted by them and hence, no

Environmental Compensation was levied.

2. But on going thr ough the leport of the Andhra Pradesh Pollution

ne lease area.

evied on M/s.

approval for dumping the overbu n out of the mine lease area,
it was a violation and the APPCB had not levied any

compensation for the said violation.

4. Hence, the APPCB is directed to assess the period for which the
7th Respondent was operating without such approval and
dumping the overburden out of the mine lease area and
appropriately compute the leviable environmental compensation

and file a report.
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5. Though the entire pleadings are ready, considering the volume of

papers, the learned counsels are directed to compile th¢m in a

tabular column and furnish the same.

6. Let the reports of the Joint Committee, Department of Mines and

Geology and Andhra Pradesh Pollution Control Board for each of

the respondents be compiled and furnished.

7. Post the matter on 15.09.2023 for final hearing,

Dr. Sa
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ANDHRA PRADESH POLLUTION CONTROL BOARD
Dr. Y8R Paryavaran Bhavan, APIIC Colony Road,
Gurunanak Colony, Autonagar, Vijayawada- 520007

Phone. No,0866-2463200, Website: https://pch.ap.gov.in/

Order No. 738/APPCBIHO/ECSITPT/2023- Date: 20/09/2023

SHOW CAUSE NOTICE

Sub:APPCB ~ HO - ECS - M/s. Ratna Mineral Enterprises (Black Granite mine — 4.810 Ha),
Sy.No0.132, 133, 134 & 135, Kotamakanapalli (V), Gudupall (M), Chittoor District —
Before the Original Application No.271/2022 Hon'ble NGT order dt, 20.07.2022 - Stop
production Order issued by the Board on 23,11.2022 - Inspection of your mining unit on
11.04.2023 - Hon'ble NGT order dt. 06.09.2023 - Non-compliance - Levy of

Environmental Compensation - Show Cause Notice - Issued - Reg.

Ref: 1. CFO order dt. 12.09,2017 valid up to 31.12.2022,

2. The Hon'ble NGT, Principle bench, New Delhi order dt.27.04.2022 and
20.07.2022in O.A No 271/2028—— -~ — , : S - :

3. Joint Inspection conducted at mining units area on 22.06.2022.

4. Show cause notice issued by RO, Tirupati on 27.08.2022.

5. Your reply dated 21.09.2022,

6. Inspection of your mine on 04.10.2022.

7. External Advisory Committee (Task Force) meeting held on 09.11.2022,

8. Stop production Orders issued by the Board vide order No. 738/APPCB/HO/UH-

IWTFITPT/2022-656, dt. 23.11.2022

9. The Hon'ble NGT (PB) New Delhi order dt. 06.09.2023 in O.A No 271/2022
10.RO, Tirupati Lr. No. NGT-271/2022/APPCB/RO/TPT/2023-1528,  dL

08.09.2023, received on 13.09.2023

weked

WHEREAS you are operating a granite mining unit in the name & style of M/s. Ratna
Enterprises (Black Granite mine — 4.810 Ha), located at Sy.No.132, 133, 134
Kotamakanapalli (V), Gudupalli (M), Chittoor District.

WHEREAS you have obtained Environmental Clearance in favour of M/s. Ratna

Mineral
& 135,

Mineral

Enterprises to operate Black Granite mine in an extent of 4.810 Ha located at Sy.No.132,

133, 134 & 135, Kotamakanapalli (V), Gudupalli (M), Chittoor District,

WHEREAS the Board vide ref. 1% cited, issued CTO to operate Black Granite mihe in an

extent of 4.810 Ha located at Sy.No.132, 133, 134 & 135, Kotamakanapalli (V), G
(M), Chittoor District and the same was expired by 31.12.2022.

udupalli

WHEREAS Sri. K Srinivasulu and other residents of village Kondasamudram and
surrounding villages Gudupalli Mandal, Chittoor, Andhra Pradesh made a compliant in the

Hon'ble National Green Tribunal (NGT) Principal Bench, New Delhi against granite
mining operations carried out in the area, which was registered as O.A. No. 271/2022.

WHEREAS the Hon'ble NGT, Principle bench, New Delhi by order Dt.27.04.2022 col
a Joint Committee comprising representatives of MoEF & CC, CPCB, SEIAA, APP
District Collector. The Joint Committee conducted inspection of mine areas on 22.
and submitted a report to Hon'ble NGT on 16.07.2022.

quarry

nstituted
CB and
06,2022



WHERE

File No.APPCB-11023/116/2022-TEC-TF-APPCB

AS the Hon'ble NGT, Principle bench, New Delhi after going through the joint

commitige inspection report has made the following order on 20.07.2022 -

WHERE
Mineral

"The State PCB and SEIAA are also directed to take further remedial action

ih accordance with law by following due process and also file its further

ction taken report within two months by e-mail at judicial- ngt@gov.in

a
preferably in the form of searchable PDF/OCR Support PDF and not in the
f

orm of Image PDF",

AS the RO, Tirupathi vide ref. a'h cited, issued Show cause notice to M/s. Ratna
Enterprises (Black Granite mine — 4.810 Ha) for violations of CFO order Dt,

12.09.2017. In response to the Show cause notice issued, you have submitted reply on
21.09.2Q22.

WHEREAS the Board officials again inspected your mine operating in the name of M/s.
Ratna Mineral Enterprises (Black Granite mine — 4.810 Ha), on 04.10.2022 for verifying the

compliar

ce on the show cause notice issued by the Board and reported the following

observations -

2R S S o
-t 2 W

ot developed adequate avenue plantation along the approach road.

ver burden is being dumped outside the mine lease area.

ot submitted details of funds earmarked for environmental protection measures.
ot submitted water & air quality monitoring reports.

ot furnished occupational health surveillance data.

WHEREAS a hearing was conducted before the External Advisory Committee (Task Force)
of A.P. Pollution Control Board in its meeting held on 09.11.2022. The representatives of the

industry
ohserve

and the EE, RO, Tirupathi attended the meeting through VC. The committee
i that a show cause notice was issued to the unit for the non-compliance observed,

but the Unit has not taken required action to comply with the conditions.

WHEREAS the Committee after detailed discussions, recommended to issue stop production
to M/s. Ratna Mineral Enterprises (Black Granite mine — 4.810 Ha), Sy.N0.132, 133, 134 &
135, Kotamakanapalli (V), Gudupalli (M), Chittoor District as the unit has not developed

adequat

e avenue plantation along the approach road, Over burden is being dumped outside

the mine lease area, Not submitted details of funds earmarked for environmental protection
measures, not submitted water & air quality monitoring reports, not furnished occupational

health s

arveillance data.

WHEREAS, the Board vide ref. 8th cited, issued Stop Production Order to the M/s. Ratna

Mineral

Enterprises (Black Granite mine — 4.810 Ha) located at Sy.N0.132, 133, 134 & 135,

Kotamakanapalli (V), Gudupalli (M), Chittoor District under Sec.33 (A) of Water (Prevention

and Cor

itrol of Pollution) Act, 1974 and under Sec.31 (A) of Air (Prevention & Control of

Pollution) Act, 1981 for non-compliance of consent conditions / Board directions.

WHEREAS the Board officials inspected your mine on 02,01.2023 and reported the following

status —

S.No,

Condition Compliance

1.

Not developed adequateComplied.

avenue plantation along|The mining unit has planted and developing saplings all along the
the approach road, pproach road in addition to the existing green belt to meet the
required green belt as per norms.




Foover burden s
dumped  owtslde
mine lease area,

being
the

Barlier, the mining project was storing the over burden d
mine lease area due 1o un-availability of plain land and
of the lease area, : '
Presently, the mining project is storing the over burden
nine lease area and also the mining pro heave also
additional land abutting to the mine lease area for dur
burden and the mining unit has obtained NOC from
Department and same is pending for grant with Director
Geology (DM & G).

utsicde the
jeography

nside the
applied for
ping over
Revenue
O Mines &

Not submitted details of
funds  earmarked  for

Complied
The details furnished by the mining unit on funds abo

environmental protection
measures,

Lakhs earmarked for environmental protection furnish
nining unit.

It Rs.2.60
ed by the

4. Not submitied water &B'd party analysis reports conducted by Mfs. Star Analytical
@air - quality  monitoring|Services.
EPOrts,

5. [Not furnishedComplied.
occupational healthMedical examination reports of the employees are here with

surveillance data, enclosed which were carried out as part of occupational health

surveillance data,

WHEREAS, the EE, RO, Tirupati submitted the status report to Hon'ble NGT, rincipal
Bench, New Delhi on 17.01.2023. The Hon'ble NGT, Principal Bench, New Delhi issued the
following order dt. 20.03.2023 the operating part of the directions is read as follows:

‘Respondent No.2 (Principal Secretary, Department of Mines & Geology, Govt, of
Andhra Pradesh) & Respondent No. 5 (A.P. Pollution Control Board) are directed
to take appropriate remedial action and filed Action taken report -with requisite
details, apart from there replies / responses within one month by e-mail at judicial-
ngt@gov.in”,

WHEREAS, the Board officials of RO, Tirupati again inspected M/s. Ratna Mineral
Enterprises (Black Granite mine ~4,810 Ha), Sy.No.132, 133, 134 & 135, Kotamakanapalli
(V), Gudupalli (M), Chittoor District on 11.04.2023 and observed that the mining unit is yet
ta comply with Board directions and the unit is not in operation.

WHEREAS, the EE, RO, Tirupati vide ref. 10! cited recommended to levy environmental
compensation on M/s, Ratna Mineral Enterprises (Black Granite mine — 4.810 Ha),
Sy.No.132, 133, 134 & 135, Kotamakanapalli (V), Gudupalli (M), Chittoor District duly
computing the EC as per the CPCB prescribed methodology, for operating the mine for a
period of 86 days in violation of consent conditions / Board directions as follows -

Environmental Compensation (EC) = PI x N x Rx 8 x LF

Sl
N

Environmental
Compensation
(EC)

Number of
days of
Violation
(N)
8
6

Note: No of violation days were taken into consideration between the period from the issu
Show Cause Notice i.e., from 27.08.2022 to issuance of Stop production order i.e, on 23.11.2

Factor
in
Rupees
(Rs.)
125

Location
Factor
(LF)

Scale of
Operation
(S)

0.

Follution
Index

(P1)

80

Date of
Compliance
to the
Direction

22.06.2022

5 1 Rs.4,30,000/-

ance of
022,

I not
Thirty

In view of above, you are hereby directed to show cause to why the Board sha
levy environmental compensation for Rs.4,30,000/- (Rupees Four Lakhs and




pr9e oKy
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thousand only) on occupier of M/s. Ratna Mineral Enterprises (Black G raniter mine — 4,510
Ha), Sy.N0.132, 133, 134 & 135, Kotamakanapalli (V), Gudupalli (M), Chittoor District.

Further,
inspectic

you are directed rectify the non-compliance observed by the Board officials during
n of your mine as mentioned above and shall furnish reply to the Show Cause

Notice within 15 days from the date of issue of this notice, failing which necessary orders
will be issued to levy the environmental compensation and action will be initiated against
your unif under section 33(A) of Water (Prevention & Control of Pollution) 1974 and under
section 31(A) of Air (Prevention & Control of Pollution) Act, 1981 and amendments thereof,

in the int

To
The Ocg

erest of safe guarding public health and Environment, without further notice.

B Sreedhar las
MEMBER SECRETARY

upier,

Mis. Ratnha Mineral Enterprises (Black

Granite
Sy.No.1
Kotamal
Chittoor

Copy to:
The JCH
The EE,
The Dy.

ligitally Signed by B
ireadhar las

late: 20-08-2023 09:59:48
teason: Approved

mine - 4,810 Ha),

32, 133, 134 & 135,

kanapalli (V), Gudupalli (M},
District.

E, APPCB, ZO, Kurnool for information and necessary action,
APPCB, RO, Tirupati for information and necessary action.
Director, Mines & Geology Dept, Chittoor for information and necessary action.




ANNERURE -\

RATHNA MINERAL ENTERPRISES

Quarry Owners, Processers & Exporters All Kinds of Rough Granites Blocks & Monuments

46/1, Gundlasagaram Road, KUFPPAM - 517425 Chittoor District (A.P) INDIA, Phone : 08570-25572

To,

The Member Secretary,

A.P. Pollution Control Board,

Paryavaran Bhavan, Head Office, Opp.
JAMAC Housing Complex, APIIC Colony,
Gurunanak Colony, Vijayawada-520007, (AP).

Respected Sir,

Encl:

01. DD No. 986025 Dt. 22.09.2023 for Rs."ﬁ*‘,'—f’:"é;OOO/- PARTNER

Date: 25/09.2023

Sub: OA No. 271 of 2022 filed at Hon’ble NGT Principal bench, New Delhi - M/s.
Rathna Mineral Enterprises, (Black Granite Mine - 4.810 Ha), Sy No. 132, 133,
134 & 135 of Kotamakanapalli Village, Gudupalli Mandal, Chittoor Di
Show Cause notice issued by the Board on 11.05.2023 - Complianc
submitted - Reg.

Ref: Show Cause Notice No. 738/APPCB/HO/ECS/TPT/2023 Dt. 20.09.2023.

ek dekdedode

We humbly submit that with reference to the 1** cited above, our compliance status on
the directions issued by the Board while serving the Stop production order Dt.
23.11.2022 was reviewed in the Task force committee meeting held at Head Office, AP
Pollution Control Board, Vijayawada on 09.11.2022.

It is also submit that, Board has issued Show Cause notice to our mining project for
complying the directions issued by the Board and also furnish the reply within 15 days
and further levied environmental Compensation of Rs. 4,30,000/-

In this connection, we assured to complete the remaining non compliance and also
submitting Environmental Compensation of Rs. 4,30,000/- bearing DD No. 986025
Dt.22.09.2023.

In light of the above, it is requested to kind authorities to drop any further action
against our mining project and we will maintain all the norms stipulated by the Board.

Submitted for favour of orders.
Yours faithfully,

For Rathna Mineral Entefprises

Copy submitted to the Environmental Engineer, Regional office, Tirupati for favour of

information.

LS

2 4 4 2 3 N\\
/ié/gé???}“ﬁ?’}//}“/—%%}mj »

Head Office : # 18/1, 1st Floor, “Kalyana Samuchaya”,6th Cross,5th Main, Gandhinagar, Bangalore

Fhone : 080-41136223, Fax : 080-222584461, E-mail : rmegranite @gmail.com Website : rmegrdnutes.com

+ 560009, INDIA.



ANNEXURE -\

ANDHRA PRADESH FOLLUTION CONTROL BOARD
REGIONAL OFFICE : TIRUPATI
[t floor, APSFC Building, N.T.Road, Tirupathi - 517 501.
Phone: 0877-2253981, email: rotpt-cel@appcb.gov.in

Lr.No, NGT-271/2022/APPCB/RO/TPT/2023-1700
To

The Member Secretary,
A.P. Pollution Control Board,
Board office, Vijayawada.

Sir,
Sub: APPCB-RO-TPT - M/s. Ratna Mineral Enterprises, 4.810 Ha,

133, 134, 135 of Kotamakanapalli (V), Gudupalli (M), Chittoc

Environmental Compensation paid the mining unit - Report

Dt

Sy.No. 132,
yr District -

submitted -

—Reg

Ref: 1. Show cause Notice No,738/ APPCB/HO/ECS/TPT/2023-, D

.20.09.2023,

2. The mining units reply to show cause notice along with EC received on

04.10.2023.

e 2 o o

With reference to the 1¢t cited above, Board issued show cause nofice to M/s.

Ratna Mineral Enterprises, 4.810 Ha, Sy.No. 132, 133, 134, 135 of Kotamakanapalli (V),

Gudupalli (M), Chittoor District on non-compliance and Levied Environmental

Compensation Rs.4,30,000/ -

Vide reference 2 cited the mining unit submitted the compliance

with Environmental Compensation of an amount Rs.4,30,000/- t

:

eport along
rough DD

No.986025, Dt.22.09.2023 at Board Office, Vijayawada and a copy of the same is
submitted at Regional Office, Tirupati.
This is submitted for favour of information.
APPTHEW - Digitally signed by
NARENDRA Giidaastont 11223
BABU +05'30'
ENVIRONMENTAL ENGINEER
Copy submitted to JCEE (Unit-3), Board Office, Vijayawada for favour of information
and necessary action.
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